Central Administrative Tribunal
Principal Baench,New Delhi

0.A. No, 8621 of 1991

16th day of November, 1993,

J.,P. Sharma, Member (Judl,)

3.K. Singh, Member (A)

Shri S5.5. Rathore,

s/o Shri 2,3, Singh,

r/o €/25, Income Tax Colony,

Peddar Road,

Homhay-400026, .o MApplicant

3y Advocate Shri P,P, Khurana,

Versus

1. Union of India through the
Sacretary, Deptt, of Rsvanue, .
Ministry of Finance,

North Block, New Delhi,

2. Central Board of Diract Taxes
through its Chairman,Ministry
of Finance, North 3lock,

New Delhi, .ess Respondents

8y Advocate Shri R, S, Aggarwal,

Shri J,P, Sharma:

The-applicant was Working as Denuty Commissioner

of Income Tax at the relevant time when haz assail

D

d the
memo. of charge-sheet dated 21,1,1920, initiating ma’or
penalty of the proceedin-~s against the applicant undsr
Rule 14 antha CCA(CCS) Rules, 1965, He prayed for the
grant of the rélief that -the aforesaid memo. of charye-
sheet be guashed and as an interim relief, he nrayed that
further proceedings in aursuance of the charged mema. he
stayed, A notice was issued to the respondents, Un

19.3,1691, after hearing the counsel far the parties, an
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order was passed that in the‘meantime, the resnondeants
shall not proceed in the matter in‘pursuanca of the
charge-cheet dated 21,1,1592, This crder continues in
force, )

2. In the meantime, the respondaents filed thsir
reply and contested the relief prayed for by the
applicant in the application,

3. MP-3286/93 has been filed by the applicant
praying that the aforesaid application be disposed of
by a direction to the resoondents to comnlete the
dlsClollnary Droceedlnqs within such time ae the
Tribhunal may deem fity,giving liberty to the pstitioner

to file a fresh application in the event of feeling

~ aggrieved by the outcome of the discialinary proceedings,

4, We have heard both the 00unseT of the nsarties

at length, Shri R, S. Aggarual, counsel for the
respondent s, desires some time to file a reply to the

M. P,y but we do not find any nacessity in view of the
prayer made;in the M,P, The only prayar in the M, P,

is that the memo, of charge-sheet dated 20,1,1990 isaued
to the applicant, be ordered to-be carried out by holding
3 departmental enquiry from the stage at which it vas
stayed and the respondents s%ould complete the denart-
ment al proceedings finally within the stipulated period
toc be given by the Tribunal,

5. W8 have considerad the matter Ue disporce of the
0. A, as uell as the M.P, with the direction to the

recdondents to conclude the denartment al snnuiry

proceedings as expeditiously as possible., The applicant
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if Feels still aqgrlpued either by non-disnosal af
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the enquiry proceedlngs u1th1n a b%ﬂéaﬂabée‘y*mr or
if there is any adverse order which he still wvants to

assail, he shall have the liberty to do so sven on the

grounds taken in this applicaéion. No cost s,
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(B.%./Slngh) (J.P, Sharma)
member(.q) ‘ Member (J)
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